| TEM NO 7 COURT NO. 9 SECTION XI'T A

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

| . A NOS. 25-27/2016 IN |.A NO...../2016 (D.NO 17835/ 2016),
|.A NOS.28-30, 31-33 in Givil Appeal No(s). 618-620/2016

SENI OR DI VI SI ONAL COMMERCI AL MANAGER & ORS. Appel | ant (s)
VERSUS

S. C. R CATERERS, DRY FRUI TS, F. J. S. WASSCCI AND ANR. Respondent (s)
(Appeal against Registrar’s Order dated 15.3.2016 under order XV,
Rule 5 of the Supreme Court Rules, 2013 and i npl eadnent and
directions and clarification and nodification of Court’s O der
dated 29.1.2016)

Date : 11/07/2016 These applications were called on for hearing
t oday.

CORAM : HON BLE MR JUSTI CE V. GOPALA GONDA
HON BLE MR JUSTI CE ADARSH KUMAR GCEL

For Appell ant(s) M. N. K. Kaul, A S G

M. Praneet Pranav, Adv.

M. R M Bajaj, Adv.

M. Shreekant N. Terdal , Adv.
For Respondent (s) Ms. Di ksha Rai, Adv.

Ms. Ranj eeta Rohtagi, Adv.

M. Venkat eswara Rao Anunol u, Adv.

Dr. Raj eev Shar ma, Adv.
M. Vijay Kumar Shukl a, Adv.
M . Raghuvir Sharnma, Adv.
M. Vi pin Kumar Sharnma, Adv.
M. Dhar nendra Sharma, Adv.
M. Kanrendra Pratap Singh, Adv.
M. Robi n Babu, Adv.
Ms. Anchal Mehrotra, Adv.
M. Sal man Khursheed, Sr. Adv.
M. S. Wasim A Qadri, Adv.
Signature Not Verified
Digitally signed by
M. Jubai r Ahnmad Khan, Adv.
SUSHI L KUVAR
RAKHEJA
Date: 2016.07.11
M. Zaid Ali, Adv.
M. Tam m Qadri, Adv.
17:09:10 I ST
Reason:

M. Saur abh Chopra, Adv.
Ms. Udi ta Si ngh, Adv.

UPON hearing the counsel the Court made the follow ng
ORDER



All t he Interlocutory Appl i cations i ncl udi ng t he
unregi stered applications are not maintai nable and are hereby
di smi ssed as such.

(S. K. RAKHEJA) ( SUMAN JAI N)
COURT MASTER COURT MASTER



